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THECOINAGE ACT, 1906

Act No. 3 oF 1906 . f

An‘Act to.consolidate and:amend the ilaw relating: to Coinage
and the Mint. )
o [2nd March, 1906.]
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]
|

¥

i

WHEREAS it is expedient to consolidate and amend the law relating
to Coinage and the Mint ; it is hereby: enacted as follows :—

(
£
PRELIMINARY , | 1
: v o
il 1. (1) This Act may be:called-the 2* '* *!Coinage Act, 1906 ; and short4itle .
i 3[(2) ‘It-extends to' the-whole of ‘India ** * *:] e and it <,
i . | :
| 2. In this.Act, unless there is anything repugnant in the subject Definitions. .
or context,— ' : S Py
g ' +n
(a) “deface”, with its grammatical variations and.cognate expres-. ;5
sions, includes clipping, filing, stamping, or such other .alter- h‘
" & ation of the surface or shape .,\of a coin as is readily distin- s
e guishable from the effects of reasonable wear; ;Lf
[, ; (b)“the :Mint” .includes the Mints:now existing and.any which e
' may hereafter be established ; . . _ -
(¢) “prescribed” includes prescribed by a rule made under this /
Act; ' | : »
(d) “remedy” means variation fromthe' standard ‘weight and:fine- '//r
] (i l/
ness ; and : ot
(e) “standard weight” means the weight prescribed for any coin. 1
ol i . : ‘ ‘ . B /;:I’r(
3. The Central Government.may, by notification in the .Official ‘I:;m&rlg b ul
Gazette,— RIS CHREN e gg?nlsh '
(a) establish.a Mint. at.any place at which .a, Mint does,not for ™M 2d
the time being exist; and ~ o 8-
. ,Goa, Daman. and.Diu by:Reg. 6 of.1962,.s. 6, “r
| 1 This A((:it 11\}2; ?;eeé‘;:ﬁe%(;edlzgg, 6 of 1963, s. 2 and 'Sc}l. I and to Laccadive. e
E tO_-Qﬂdra AN divi “Islands by Reg. 8-of 1965, s. 3 and“Sch. and to the State 0
Minicoy and Amin O. 4756, dated 8-8-1975, Gazeite of India, Part 'II, i

g i tifin.
of Sikkim wvide N383 7 (wet. 1-1-1975).

S ii), Page :
Se(‘-23( ) ord *“ Indian ” omitted by Act 4T of 1975, .s. p.{h

The W the *A. 0. 1950,* for-the former sub-section2. ‘ . .
el thz A"céx;ept-the State of Jammu\and'Kashml'r” omitted by Act 62 |
‘*The words

of 1956, s. 2 and Sch.. .

‘v

; [30-6-78]
10th (R)—Vol. I;I O



8. | Parr V.— CurRENcY, COINAGE AND ExcHANGE

. . 3 tab.’
(b) abelish any Mint, whether now existing, or hereafter €S
lished. ' .
% * ® L o e s WA *
4. [Silver coins.] Rep. by the Indian Coinage (Amendment) Act,

1947 (28 of 1947), s. 2.

5 [Standard weight and ﬁneness] Rep by s. 2, 1b1d

2 [CoINAGE . -
Denomina- GA Co1 may be coined at the_Mint for issue under the authority (,\’
Sﬁ‘:ﬁsmm, of the Central Government, *[of such - denominations not higher than ,

designs and one_thousand rupees], of such dlmenswns and- de51gns and of such
compas i metals or of mixed metals of such composition as the Central Govern-
' ment 1 may, by ) notification in the Official Gazette, determlne]

gvtglg%’ . [‘ @) Notw1thstand1ng anything- contamed in sub-section (1),

remed . ‘"\} the Central Government is of opinion that it is necessary or expe- ' ‘r,;
| (X / dient in the-public interest so.to do, it may a authorise the commg, in. . p

"‘T;./ like manner as is provided in that sub-section, of coins by any per- 3‘
son (including the Government of any foreign country), beyond the -~ |
limits of India and import such’ ‘coins for issue under its authorlty

i under that sub- -section.”] .

ST (Izgez;gnﬂegmp by the Indian™ Coinage (Am{endment) Act,: 1947 (28 of
, 8 . o

11. [Demonetization . of

N e 4w sovereign and' half-sovereign.] Rep. by

| 12 [Silver coin when a legal ténder.] ‘Rep. by s. 4, ibid:

Coin whena - e 13 1 e e 1
boal tender [13. (I) The coins issued under the a =

| - alegal tender in payment or on account,— uthority of section 6 shall be L
| (@) "[in the case of a coin of an

Tupee], for any sum ;

o

y denomination not lower than one

' The heading “Silyer Coinage ’ : s
’ age” . —
_*The heading “Coinage” ge™ rep. by Act 28 of 1047, s, o,

and . : )
LG and s. 6, 8. 6 subs. by S. 3, ibid., for the former heading

Dime : 8
‘Subs. by s s zb’:swn; and Designg of Coins” pep, by Ac? I;g gf 1 |
Ordinance 4 of 1942, s, 221 . sosr 1ghe former s, 13, which had p 947, s. 4,
' Subs. by Act 28 of 1 aRo-1d, Ca Subs o

KM 968, s. 3, for certain words (
£ Emtod ad oy, gre L L1196e). |
"Q‘Q/ % 33 Kg‘%g}hs “(R—Vol. III
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10 ParT V.—CURRENCY, COINAGE AND EXCHANGE

'[14. (1) The rupee shall be divided into one hundred units
and the new coin representing such unit may be designated by the
Central Government, by notification in the Official Gazette, under
such name as it thinks fit, and the rupee, half-rupee and quarter-rupee
shall be respectively equivalent to one hundred, fifty and twenty-five
such new coins and shall, subject to the provisions of sub-section (1)
and sub-section (2) of section 13 and to the extent specified therein,
be a legal tender in payment or on account accordingly.

(2) All coins issued under the authority of this Act in any deno-

minations of annas, pice and pies shall, to the extent specified in .

section 13, be a legal tender in payment or on account at the rate
of sixteen annas, sixty-four pice or one hundred and ninety-two pies
to one hundred new coins, referred to in sub-section (1), calculated
in respect of any such single coin or number of such coins, tendered
at one transaction, to the nearest new coin, or where the new coin

above and the new coin below are equally near, to the new coin
below. '

-

(3). All references in any enactment or in any notification, rule
or order under any -enactment: or.in any contract, deed or other
instrument to.any value expressed in ‘annas; pice and pies shall be
construed as references to that value expressed in new coins referred
to -in sub-section (I) converted thereto at the rate specified in sub-
section (2).] iy i Wi, ! |

2[(4) As from the commencement of the Indian Coinage (Amend-
ment) Act, 1964, all references in any enactment or in‘any notifica-
tion, rule or order under any enactment or in any contract, deed or
other instrument to any value in naya paisa or naye paise shall be
construed as references to that value expressed respectively in paisa

or paise, being the new coins designated as such from 1st day of June,
1964.]

15. [Coin made under former Acts.] Rep. by the Indian Coinage
(Amendment) Act, 1947 (28 of 1947), s. 6.

*[15A. Notwithstanding anything contained in *[section 13], the
Central Government may, by notification in the Official Gazette, call

'Ins. by Act 31 of 1955, s. 2 (w.e.f. 1-4-1957).
2Ins. by Act 17 of 1964, s. 3 (w.e.f. 1-6-1964).
*Ins. by Act 10 of 1924, s. 3.

‘ Subs. by Act 28 of 1947, s. 7, for “section 12, section 13, or section 15,
The word and figures “section 14” before the word “or” twere omitted by
Ordinance 4 of 1942, s. 5. _ . < . _

3L, 12. 1971] : : 9th (R)—Vol. III

17 of_1964.




98 of 1947,

17 of 1964.
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(b) in the case of a half-rupee coin, for any sum not excceding
ten rupees;

(c) in the case of any other coin, for any sum not exceeding
" one rupee: :

Provided that the coin has not been defaced anm%’?
weight so as to be less than such wejght as may be pr n its (-
case. .

(2) All silver coins issued under this Act after the, 10th day of

March, 1940 [and before the commencement of the Indian ‘Coinage

(Amendment) Act, 1947] shall continue as before to be a legal tender
in payment or on account,— e ot i

(a) in the case of a rupee coin, for any sum;

(b) in the case of a half-rupee coin, for ‘any sum not exceeding
ten rupees; - :

(c) in the case of a quarter-rupee, for any sum not exceeding
one rupee : - : .

-

Provided that the coin has not been deface d :51’1; d has -, T,
weight soas fo be less ‘than— "~ = -7 & 7

(i) 176.4 grains"Troy in the case of a rupee cdin, or
(it) 88.2 grains Troy in thg case of a half-rupee coin, or

(i11) such weight as may be .prescribed in the case of a quarter-
rupee coin. S T e

(3) All nickel, copper and bron‘fzé';cﬁ'c.')iri's which may have been
issued under this Act before the 24th day of January, 1942 shall con-

tinue as before to be alegal tender in payment or on account for any
sum not exceeding one rupee.] '

2[(4) All new coins in the naya paisa series, designated as such
under the notification of the Government of India in the Ministry of
Finance, Department of Economic Affairs, No. S.R.O. 1120, dated 11th
May, 1956 which may have been issued under this Act prior to the

commencement of the Indian Coinage (Amendment) Act, 1964, shall
continue to be a legal tender in payment or on account,—

(@) in the case of a half-rupee or fifty naye paise coin, for any
sum not exceeding ten rupees;

(b) in the case of any other coin, for any sum not exceeding
one rupee.]

-—

1Ins. by Act 28 of 1968, s. 3 (w.ef. 1-11-1968).
Ins. by Act 17 of 1964, s, 2 (w.e.f. 1-6-1964).

9th (R)—Vol. IIL [31. 12, 19717
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15. [Coin made under former Acts.] Rep. by the T :
(Amendment) Act, 1947 (28 of 1947) s. 6, an Coinage

“[15A.  Notwithstanding anything containeq in *[section 13], the
Central Government may, by notification in the Officig] Gazette, call

—_

'Ins. by Act 31 of 1955, s. 2 (w.ef, 1-4-1957).

“Ins. by Act 17 of 1964, s. 3 (w.ef. 1-6-1964).
*Ins. by Act 10 of 1924, s, 3.

‘Subs. by Act 28 of 1947, s. 7, for ¢
The word and figures ‘ section 14 »

‘section 12, section 13
Ordinance 4 of 1942, s, 5.

before the word “gr”»

>

» Or section 15»,
Were  omitteq by

131 12.: 19717

9th (R)—Vol. 111
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ComNAGE ACT, 1900

. e notification

in, with effect from such date as may b.e specifie i \[that
or denomination, re

any coin, of whatever date ; :
g from the date SO specified guch coin
h extent as may be

section] ** * * and on an
shall cease to be a legal tender *[save to suc
specified in the notification].]

FEY * *® ; #* . & * "

DIMINISHED, DEFACED AND COUNTERFEIT w k% COINS

16. Where any silver coin which has be
under the authority of the Central Governmen
person authorised by the Central deernmenf =
this section, and such person has reason to

(@) has been diminished in weight so as to be more than suc
percentage below standard weight as may be prescribed

as the limit of reasonable wear, or

(b) has been defaced,
he shall, by himself or another, cut or break the coin.

2y

A Gl .

! Subs. by A
y Act 28 of 1947, s. 7, for “any of those sections *

*The words, bra
referred to in sub-s:ckt(ia(t)i zzrlu)i f}gures' “other than the r
s. 2. of section 12” omitted by 3?3? and half rupee
inance 12 of 1940

*Subs. by s. 2, ibid., for “
“, B Fy . save at
¢ The proviso omitted by s. 2, ibid ® Govt. Currency Office »

S The word “ Silver” omitt ;
ed by A
* Th — ¢t 21 of
e words “or by the L. G.” omitteq o 1:3;9, S. 6 (1).
e A. 0. 1937

9th (R)—Vol. III
[31 12, 19713

en coined and issued Powor to
cortain per-

t is tendered to any gous to
* * tg act under cut dimi-
pelieve that the coin— }‘;iggdsﬁ';g:'
h coins.

%



11+
Comnace Act, 1906 - o‘f procodure”
. . . der the provisio ; regard 0
1% A person- cutting or breaking coin un Jure, namely :— coin cut i
clause (a) of section 16 shall observe the following procedure, re than'tllgd(izr).s e
(a) if the coin has been diminished in weight so as to be m(;scribe ' '
such percentage below standard weight as may be prn <reh
as the limit of reasonable wear, but mnot more than hal
further percentage as may be prescribed in this behalf, h‘? S -
either return the pieces to the person tendering the coin, 0. d
if such person so requests, shall receive and pay »f‘,’ﬁjh?.,com o
at such rates as may be prescribed in this behalf ; and = Mot
(b) if tile coin has been diminished in weight so as to be more ?han
such further percentage below standard weight so prescrlped
- as aforesaid, he shall return the pieces to the person tendering

the coin, who shall bear the loss caused by such cutting or~
breaking.,

18. A person cutting or breaking coin under the provisions of Procedure in

clause (b) of section 16 shall observe the following procedure, namely : — if,%f;r ;‘u‘t°

(a) if such person has reason to believe that the coin. has been ;‘g‘}‘;}‘;f"“i"“
fraudulently defaced, he shall return the pieces to the person

tendering ‘the coin, who shall bear the loss caused by such
cutting or breaking ; -

(D) if such person has not reason to believe that the .coin has been

fraudulently defaced, he -shall receive and pay for the coin
at its nominal value’ ‘

Explanation.—For the purposes of this section a coin which, there is

reason to believe, has been defaced by sweating shall be deemed to have
been fraudulently defaced. "

19. If a coin is liable to be cut or broken under the hpro,visions of Procedure in
both clause (a) and clause (b) of section 16, the person cutting or breaking zggiz‘gﬁ? “his
the coin shall deal with it,—

L liable to be
‘ . ~cut und
(a) if he has reason to believe that the coin has been fraudulently f,‘(l,th“ﬁaf,;
defaced, under clause (a) of section 18, and | . étlguz;réd(b) 15
(b) in other cases, under section 17. - section 16.

. LT S s —— v e g N
¢ g 3 .
P e

e o

ZOT Where any * * * coin purporting to be coined or issued under Por‘?i; to
’ : . o certain -~
the authority of the Central Government is tendered to™ any person persons to
quthorized by the Central Government ** * .* t{o act under

“si her” rep. by Act 28 of 1947, s, 8.
1 7he words “silver or ot
2 Por persons So authorized, see Gen. R, & O, Supplementary Vol, VI, p. 282.
3 The words “or by the L. G.” rep. by the A, O. 1937. ‘

[80-6-787
1nth (R)—Vol. III
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12 ParT V.—CURRENCY, COINAGE AND ExCHANG
Do oin is counter-
¢ut: countar- «this section, and suchsperson: has reason to believe that ﬂfme zelf _or another
feit oxdrau- g0y 1[or has been . fraudulently defaced], he, shall by | ieces
dulently g . ither return the p1
defaced .cut or break the coin, and may at his discretion €ithe tting or preaking,
Procoigs i to the tenderer, who shall bear the loss caused by such cuttin, rding t0

. . : . , in acco
re%ard to  or *[in the case of silver coin] receive and pay for the coin
colnsocut.  the value of the silver bullion contained in it.

SUPPLEMENTAL PROVISIONS .
21. (1) *[The Central Governmean'tmay,'-lzxy-«no’ciﬁ.cationi-rilﬁ'1 t_heA(Zfleal
Gazette; make rules]:to carry out the purposes. and objects of this .
.«(2) In, particular and without prejudice to the _ygenerality of the fore-
going, power, such rules may— ’

Power to
make rules,

4 % * * * ‘ ! : *
(b) provide for the guidance of persons authorized to cut or break
°" «coin under-sections:16 and:20; : ;
' ’.(c)'deterrn‘ine'the:zper-centage of diminution:in weight below stan-
! dard weight:not:being less °[than two.per cent..in the case
k of silver coins or five per cent. in.the case of pure nickel coin],
+which:shall:be-the limit: of reasonable wear ;
(d) prescribe the. further percentage referred to in clause (a) of
section 17, and.the:rates at which payments shall. be made in
‘the case of coins.falling under the same. clause; ¢* * “*

6% * * ok * } *®

7[(3) Every rule made under-this-section shall'be laid, -as soon-as may
be after it is made, before each House of'Parliament, while it is in: session,

- for a total period of thirty days which may be comprised in-one:session

or in two or more successive sessions, and if, before the expiry of ‘the
session  immediately = following the session .or :the . successive

-sessions ~aforesaid,'both ‘Houses agreeiin rmaking -anyi modification .in the -
rule or both Houses agree that the rule -should .not .be made, the

rulenshall thereafter have.effect only in such modified form or be .of no
«effect, as the case may be ; so, however, that any such modification or
annulment shall be without prejudice to the validity of anything previ-
ously done under that rule.] ;

tins. by, Act 128 iof 1947, :s. 8.

2Ins. by Act 21. of 1919, s. i6(2). .

*.Subs.:by Act 47.0f.1975, s. 4, for certain words,

“Cl. (a) rep. by Act 28 of 1947, s, 9, .

®Subs. by s. 9, ibid., for “in any- case than two per cent.*.
“The:word “and ” and cl.. (e) rep. by Act 4 of 1927 s. 2.

" Subs, by Act 47 of 1975, s. 4, for sub-section (3). ’

'30:6:18
[ 1 10th (R)-—Vol. 111
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~ CoiNaGge Act, 190_6 :
proc .person in Bar of suits.

i ‘ i gainst any
22. No suit or other proceeding shall lie agaln under

respeet of unything In goods fuith done, or intended o be done,
or in pursuance of the provisions of this Act,

N : i f
23. Nothing in this Act shall be deemed to prohibit or restrict the ‘Sntvélil‘gs%

making at the Mint of coins intended for issue as money by the Govern- gp,er c:)slns
ment of any territories beyond the limits of '[India,] at Mints.

ot e 2« o LB : i o M -

- 2[24. Notwithstanding anything in section 6 <|)f the Part B States Temporary !
3of 1951. (Laws) Act, 1951, coins of such description as at the commencement Tith respect
s of the said Act were in circulation as legal tender in 3[the Statet;ocem;a]i;xMl
e, of Hyderabad] shall continue to be legal tender in that State to the g{f:m 3 ﬁi’
) -~ like extent and subject to the same conditions as immediately before

qfhe commencement of the said Act for such period, not exceeding
L [four years] from such commencement, as the Central Government
|~~~ may, by notification in the Official Gazette, determine.] |

ST ~;"“";.' e o v

RO, T

 THE SCHEDULE.—[Enactments repealed.] - Rep. by the Repealing ., ;
and -Amending: Act, 1914, (10 of 1914), s. 3-and Sch. 2. b . % 1
‘i »:n.; : r R ‘
,-d\,\‘;‘ ‘
\...‘\;71 i : . | ‘:
> ., it RAsL 2 o ,,.,;, ,{,,4_, % ‘
:!",“ : i

1Subs. by Act 62 of 1956, s. 2 and Sch,, for “the territories to which this Act
extends”. pid } : . .

; 21Ins. by Act 3 of 1951. The original s, 24 was rep. by Act 28 of 1947,5 10, PR
i 3 Subs. by Act 10 of 1953, s. 2, for “any Part B State”. - R e Al
&+ “subs, ibid, for “two years”, | | it P




